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IN THE CENTPAL ADMINISTRATIVE TRIBUNAL, JAIFUR BENCH

JAIPUR,
R, P Nz, 44,92 Dt., of orders 132,9,93
M,P,No,240,/93
Union of India & Or=z, s Petitioner

Vs.
Golkul Chard Supta : Recspondents.,
Mr.V.S.Gurjaf : Counezl for petitioner

Mr.Surendra Singh

Crunsel for respondents

CORAM
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Hen'hle My, Justize DL, Mehta, Vice Ci allmau
Hon'ble Mr,R,RB,Mahajan, Membsr (adwm.).

PEF. HON'ZLE MR, JUSTICE D.L.,MEHTA, VICE CHAIRMAN,
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Heard the ledrned counsel for the parties, It is
an 3admitted positicn that Shri Sokul Chand Supta, had
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haen offered promotion in 1
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well 8z in 1979 and
he had dzsclined to acecept the promotion so given and

arcepted the promotion from 11,7.670. o the quest
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the recoondent Shri Sokul Chand Guptsd,

had declined t
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o Azcept the oromction &2 given., He will
ba entitled to notionil fixation in Qzcordance with
the instructions contfinel in DSPLT's letter Jdated
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d3ted 1£,9.22 w3y
be dccordingly dmernded. The Peview Fetition as well as
the aonlicatiosn for -condonation of d:zlay iz disposed

of azcordingly

(B.B I%hajm;&’/ D, 'L:shta)
Member (A3m.) Vice bhairman.




